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IN TIII] }I-\'TTER OF: .

Kulal Munindar Narendar Goud.

Telangana and ors. ..Appellant (s)

VERSI]S

Union of India
Rep by its Secretary,

MoEF& CC, New Delhi and Ors. Respondent(s)

MOST RESPECTFULLY SHOWETH: -

I Tarun kumar Kathula working as Director/Scientist .F' in Integrated Regional
Office, Ministry of Environment, Forest & Climate Change, at Hyderabad the deponent
hereby solemnly affirms and state on oath as under: -

l. That I am duly authorized and competent to swear the present reply affidavit on
behalf of Ministry of Environment, Forest and climate change (hereinafter referred as

MoEF&CC).

2. That the contents of the application, unless specifically admitted, are denied to the
extent that they are inconsistent with submissions made hereinafter.

3. That the instant reply is being filed by the Answering Respondent without prejudice
to his right to file a fuller and more detailed reply at a later stage, if so necessary.

4.That Hon'ble NGT vide order dt. 14-10-2022 had sought certain clarifications from rhe
Ministry:-

ii. llhenever the project involves state level and permission of MoEF&CC, they are
expected to work in tandem with absolute coordination. When
Clearance is given to the project proponent subject to obtaining the

the Environmental
ls from the
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

IN

APPEAL No.40 OF 2022(SZ)

RI,PLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. I. MINISTRY OF

ENVIRONMENT. FOREST AND CLIMATE CHANGE

" i. The MoEF&CC who issued the Environmental Clearance has to clarifi as to whether
the Environmental Clearance can be granted when the appropriate approvals from tlrc
other authorities at the state level are not obtained by the project proponent which is very
essentialfor the project to take-off,.
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iv. Let the MoEF&CC clorify in their reply as to how such kinds of Environmental

Clearances are granted to any project proponent "subject to condition". Let it also explain

whether any time frame is given for the proiect proponent to get the approvals from the

stote level authorities and submitted to them or whether the Environmental Clearance

granted is automatically invalidated for want of such certificates. "

5. In this regard. it is respectfully submitted that as per para 8 (v) of EIA Notification

2006, Clearance frorr other regulatory bodies or authorities shall not be required prior to

receipt ol applications tbr prior environmental clearance of project or activities, or

screening, or scoping or appraisal, or decision by the regulatory authority concerned, unless

any ofthese is sequentially dependent on such clearance either due to a requiretlent of law,

or for any reasons.

6. That the EC dated 3 .01 .2022 has been granted to zls Jurala Organics and Agro

Industries LLP lor setting up of grain-based distilleries under category 82 as per

notification no. SO 2339 (E) dated 16.06.2021. The said Notification dated 16.06.2021

prescribes that special provision in the EIA Notification, 2006-(Schedule 5 (ga), Category

82) is made, wherein for all applications made for Grain based distilleries with Zero Liquid

Discharge producing ethanol; solely to be used for Ethanol Blended Petrol Programme of
the Government of India shall be considered under 82 Category and appraised at Central

Levet by Expert Appraisal Committee (EAC) with condition that the project proponent

shall tlle a notarized alfidavit that ethanol produced from proposed project shall be used

completely for EBP Programme, for which Standard ToR and Public Hearing is not

applicabte. A true copy of the notification no. SO 2339 (E) dated 16.06.2021 is

at Annexure-R/1.

7. It is humbly submitted that the MoEF&CC vide OM dated 23.05.2019 (Annexure-

R/2) has issued guidelines for the projects intends to use the ground water at the time of
issue of the Environmental clearance, in which it is suggested to stipulate the following

conditions:

"NOC from the Central Ground Woter Authority (CGWA)/ Concerned Local

authority, as the case moy be, shall be obtained before start of the construction of plant

and drawing of the ground water for the proiect activities, Stote Pollution Control Board

/ Pollution Control Committees shall not issue the Consent to Operate (CTO) under Air
(Prevention and Control of Pollution) Act and Ll/ater (Prevention and Control of
Pollution) Act till the project proponent shall obtain such permission."

8. That, on similar lines of para 7 above, the Expert Appraisal Committee (lndustry -2) in

its meeting held on l3- 14 December, 2021 has recommended the following specific

condition to be stipulated rvhile granting the environmental clearance with regard to use of
surface rvater fbr meeting the rvater requirement tbr the proposed distillery:

r{ls,{ nl:sT
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Director/Scicntist'F' (C)

lnt€graled Regional Office,
Ministry of Envrrcnrunt For$t and Climate Change

Aranya thavan, Hyderald, Telangana.5oo 004.

appropriate State Government authorities, there will not be a follow up when the project

proponent causes on environmental impact.

iii. Therefore, we expect the MoEF&CC to be more cautious and verify the required

approvals from the state level outhorities before they issue the Environmental Clearance.

J'
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" Total Fresh water requirement shall not exceed 2400 KLD (@4.0 KL/KL) and
will be met from Kotlasagar lift Irrigation Scheme. Prior permission shall be obtained

from the concerned regulatory authority/CGllA in this regard, and renewed from time to
time. No ground water recharge shall be permitted within the premises. Industry shall
construct a storage pond of60 days capacity and the accumuloted water to be used asfreslt
w ater t he re by r educ ing fr e s h wate r cons umpt ion."

9. It is also submitted that as the instant proposal is a distillery project, which is _e,enerally
water polluting in nature that may contaminate ground water during recharge. as an

additional safeguard the committee recommended not to allor.v ground water recharge
within the factory premises. However. in place of ground water recharge, it has been
recommended that Industry shall construct a rain rvater storage pond of 60 da1,s capaciq
to meet the fresh water requirement.

10. It is further submitted that as per the provisions of para 10(ixb) and para (ii) EIA
Notification, 2006 consists a specific mechanism for Post Environmental Clearance
Monitoring:

" l0(i)(b)In respect ofCategory 'B'projects, irrespective of its clearance by MoEF/
SEIAA, the project proponent shall prominently advertise in the newspapers indicating that
the project has been accorded environment clearance and the details of the MoEF website
where it is displayed. "

"Para 10 (ii) It shall be mandatoryfor the project management to submit half-yearly
compliance reports in respect of the stipulated prior environmental clearance terms and
conditions in hard and soft copies to the regulatory authority concerned, on lst June and
I st December of each calendar year. "

ll. It is also submitted that the Part B: General Condition No. (vii) of EC has provision
that:

"The project proponent shall also submit six monthly reports on the status of
complionce of the stipulated Environmental Clearance conditions including results of
monitored doto (both in hard copies as well os by email) to the respective Regional Ofice
of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of Environmental
Clearance and six monthly compliance stotus report shall be posted on the \rebsite of the
company. "

As per the above provision, the Project Proponent has to submit 6 rnonthly
compliance report to the Ministry. The ministry shall examine such reports and if it is

noticed that the Project Proponent is not abiding the EC conditions, the Ministry will take
appropriate action.

12. It is pertinent to submit here that the Integrated Regional Office of the MoEF&CC,
Hyderabad has also made a site visit on 29.06.2022 to the project area where it was reported
that project proponent has sought water allocation from Koilasagar lift inigation scheme

from Telangana Irrigation Department without impacting the inigation water requirements
of agriculture. The officials from irrigation department has also visited the project site and

approvals for obtaining water from Koilasagar are in the final stage. Further, Project
Proponent has also informed that the engineering works have been initiated for the purpose

of storage of fresh water, rainwater storage and storm water storage as mentioned iA

' Tarun Kathuf \
Director/Sci€ntist'F' (C)

lntegrated Regionat Office.
Ministry of Envrronmeot Forestand Climate Change

Aranya Bhavan, Hyderrbad, Tetangana.500 004.
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Environmental Management Plan report, in the north side and south side of project. A true

copy of the aforesaid report is placed at Annexure-R/3.

13. It is hurnbly subrnitted that the appellant has filed the present appeal after a period of
90 days without any reasonable or bonafide ground lbr delay. The appellant has challenged

the Environmental Clearance dated 03.01.2022. Il is a well settled principle of law that

rvhere a case has been presented in the court beyond limitation, the applicant has to explain

the court as to what was the "sufficient cause" which means an adequate and enough reason

$hich prevented him to approach the court within limitation. In case there is no sufficient

cause to prevent a litigant frorn approaching the court on time, condoning the delay without

any justification. rvould result in grave injustice to the other parties.

14. It is submitted that the relevant provisions relating to delay provided under Section

l6 of the National Green Tribunal Act,2010 reads as under:

l6."Any person aggrieved by,-
(a) an order or decision, made, on or after the commencement of the National

Green Tribunal Act, 2010, by the appellate authority under section 28 of the

Water (Prevent ion and Control of Pollution) Act, 1 97 a @ of 197 4 ;

(b) an order passed, on or after the commencement ofthe National Green Tribunal

Act, 2010, by the State Government under section 29 of the Water (Prevention

and Control of Pollution) Act, 1974(6 of 1974);

(c) directions issued, on or after the commencement of the National Green

Tribunal Act, 2010, by a Board, under section 33A of the Water (Prevention

and Control of Pollution) Act, 1974(6 of 1974);

(d) on order or decision made, on or afier the commencement of the National

Green Tribunal Act, 2010, by the appellate authority under section 13 of the

Water (Prevention and Control of Pollution) Cess Act, 1977(36of1977);
(e) an order or decision made, on or after the commencement of the National

Green Tribunal Act, 2010, by the State Government or other authority

under section 2 of the Forest (Conservation) Act, 1980(69 of 1980);

(fl an order or decision, made, on or after the commencement of the National

Green Tribunal Act, 2010, by the Appellate Authority under section j I of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981);

(g any direction issued, on or after the commencement of the National Green

Tribunal Act, 2010, under section 5 of the Environment (Protection) Act, 1986(29

of 1986) ;
(h) an order made, on or afier the commencement of the National Green Tribunal

Act, 201 0, granting environmental clearance in the area in which any industries,

operations or processes or class of industries, operations and processes shall not

be carried out or shall be carried out subiect to certoin safeguards under the

Environme nt ( Pro t e c tion) Act, I 9 8 6 (2 9 of I 9 8 6) ;
(i) an order made, on or after the commencement of the National Green Tribunal

Act, 2010, reftsing to grant environmental clearance for carrying out any activity

or operation or process under the Environment (Protection) Act, 1986(29 of
t 986);

0 any determination of benefit sharing or order made, on or after the

commencement of the National Green Tribunal Act, 2010, by the National
Biodiversity Authority or o State Biodiversity Board under the provisions

Tarun
4

Dir€ctor/Sci€ntist'F' (C)
lnlegraled Regional OtfiCe.

Minislry ol Envrrcnment Forest and Climata Change
Aranya ghavan Hyderabad. Tetangana.500 004
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the Biological Diversity Act, 2002(18 of 2003), may, within a period of thirty days

from the date on which the order or decision or direction or determination is

communicated to him, prefer an appeal to the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was prevented

by sfficient cause from filing the appeal within the said period, allow it to be filed under

this section within a further period. "

15. In view of the above submissions, it is most hurnbly prayed that this Hon'ble
Tribunal may kindly be pleased to dismiss the appeal in the interest ofjustice.

\
DEPONENl'

Verified at Hyderabad on l6th this day of December,2022 that the contents ol the above

affidavit are correct to my knowledge and beliefbased on official records and nothing material has

been concealed therefrom.

h

DEPONE\T

VERIFICATION

Tarun Kathula
Darector/Sciontist'F' (C)

lntegrated Regional Otlice,
Mrnislry ol Envrronfl€ol Fo{esl and Chmate Change

Aranya Bhavan. Hydenbad Telangana'500 00{

Trun Kathula
. Oir€ctor/Sci€ntisl .F, (C)

,lg'i:i.'i':idii_f ,".?.|,1Li,,o,*,,!3;,,n.
^ranya 

Uhavan, Hyderabad. Tetangana.500 004-
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 
पर्ाावरण वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल् ली,  16 िून, 2021 

का.आ. 2339(अ).—केन्‍द रीर् सरकार ने पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उप-जनर्म 3 के खंड 

(घ) के साथ परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के 

अधीन िारी की गई भारत सरकार के तत् कालीन पर्ाावरण एवं वन मंत्रालर् की अजधसूचना संख् र्ाक का.आ. 1533 (अ), 

तारीख 14 जसतम् बर, 2006 (जिसे इसमें इसके पश् चात ्ईआईए अजधसूचना कहा गर्ा ह)ै द्वारा जनिेि दिर्ा था दक इसके 

प्रकािन की तारीख से ही ईआईए अजधसूचना की अनुसूची में सूचीबि नई पररर्ोिनाओं र्ा कार्ाकलापों र्ा मौिूिा 

पररर्ोिनाओं र्ा कार्ाकलापों के जवस्ट् तार र्ा आधुजनकीकरण जिससे प्रदिर्ा र्ा प्रोद्योजगकी और/ र्ा उत् पाि जमश्रण में 

पररवतान के साथ क्षमता पररवधान हो िाता ह,ै का भारत के दकसी भाग में प्रारंभ केन्‍द रीर् सरकार से पूवा पर्ाावरणीर् 

स्ट् वीकृजत प्राप् त करन ेके पश् चात् र्ा र्थाजस्ट् थजत, उक् त अजधजनर्म की धारा 3 की उप-धारा (3) के अधीन कें रीर् सरकार 

द्वारा सम् र्क् रूप से गरित राज् र् स्ट् तरीर् पर्ाावरण समाघात जनधाारण प्राजधकरण द्वारा, उसमें जवजहत प्रदिर्ा के अनुसरण में 

ही दकर्ा िाएगा।  

और एथनॉल जमजश्रत पेरोल कार्ािम के प्रर्ोिन से एथनॉल के उत् पािन के जलए आिजर्त चीनी जवजनमााण र्ा 

आसवनी इकाइर्ों के जवस्ट् तार के जलए अजधसूचना संख् र्ाक का. आ. 345 (अ), तारीख 17 िनवरी, 2019 और अजधसूचना 

संख् र्ाक का.आ. 750 (अ), तारीख 17 फरवरी, 2020 के द्वारा जविेष जवतरण  का उपबंध दकर्ा गर्ा था। वषा 2025 तक 

पेरोल में एथनॉल के 20% जमश्रण के लक्ष् र् की प्राजि हते ुसरकार की वचनबद्धता को ध् र्ान में रखत ेहुए इस जवतरण  को 

आग ेभी िारी रखन ेका जनणार् जलर्ा गर्ा था और र्ह अजधसूचना संख् र्ाक का.आ.980 (अ), तारीख 02 माचा, 2021 के 

द्वारा अजधसूजचत दकर्ा गर्ा था । 

स.ं    2175] नई दिल्ली, बुधवार, िनू 16,  2021/ज् र्षे् ि 26, 1943  

No.  2175] NEW DELHI, WEDNESDAY, JUNE 16, 2021/JYAISHTHA 26, 1943  

सी.जी.-डी.एल.-अ.-16062021-227646
CG-DL-E-16062021-227646
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

और कें रीर् सरकार न ेर्ह िेखा ह ैदक चीनी जवजनमााण इकाइर्ां र्ा आसवजनर्ां सामान्‍द र्तर्ा सक्षम प्राजधकारी से 

प्रमाणनन के संबंध में प्रमाणपत्र र्ह दक आसवनी में ईंधन के साथ समर्बि रीजत से जमश्रण करन े के जलए एथनॉल का 

उत् पािन दकर्ा िा रहा ह/ै दकर्ा िाएगा, प्राप् त करने की अपेक्षा का अनुपालन करने में असमथा रहती हैं जिसमें संपूणा 

प्रदिर्ा अवरूद्ध हो िाती ह।ै इस मामल ेपर जवचार दकर्ा गर्ा और र्ह जवजनजश् चत दकर्ा गर्ा ह ै दक सक्षम प्राजधकारी 

िारा प्रमाणन की अपेक्षा को एक नोटरीकृत िपथ-पत्र के रूप में स्ट् व-प्रमाणन से इस िता के अध् र्धीन प्रजतस्ट् थाजपत दकर्ा 

िाएगा दक बाि में र्दि र्ह पार्ा िाता ह ैदक इस जवतरण  के अनुसार प्रिान की गई पर्ाावरणीर् स्ट् वीकृजत के आधार पर 

उत् पादित एथनॉल का उपर्ोग पूणा रूप से एथनॉल जमजश्रत परेोल कार्ािम के जलए नहीं दकर्ा िा रहा ह ैतो पर्ाावरणीर् 

स्ट् वी कृजत रि ृहो िाएगी।  

और एथनॉल जमश्रण कार्ािम, िून्‍द र् रव जवमुजि (िेडएलडी) वाली अनाि आधाररत आसवजनर्ों और सरकार के 

एथनॉल जमश्रण कार्ािम के प्रर्ोिनों के जलए केवल एथनॉल का उत् पािन करने की व् र्वस्ट् था को और अजधक बढ़ावा िेन े

और ऐसी आसवजनर्ों से एथनॉल के उत् पािन में पम् परागत िीवाश् म-ईंधन की तलुना में ग्रीन हाउस गैस उत् सिानों में कमी, 

िल और वार् ुप्रिषूण में कमी, कृषीर् अथाव् र्स्ट् था को संभाव् र् प्रोत् साहन और समतुल् र् मात्रा में आर्ाजतत िीवाश् म ईंधन पर 

जनभारता में कमी सजहत समस्ट् त पर्ाावरणीर्, सामाजिक और आर्थाक फार्िों को ध् र्ान में रखत े हुए केन्‍द रीर् सरकार, 

पररर्ोिनाओं की ऐसी श्रेणी (सरकार के एथनॉल जमजश्रत परेोल कार्ािम के जलए उपर्ोग दकए िान े के जलए िून्‍द र् रव 

जवमुजि के साथ अनाि आधाररत आसवजनर्ों द्वारा एथनॉलका जवजनमााण करन ेवाली) को पर्ाावरणीर् स्ट् वीकृजतर्ां (ईसी) 

प्रिान करने के संबंध में कजतपर् ितों के अध् र्धीन जविेष जवतरण आवश् र्क समझती ह।ै  

अत: अब, केन्‍द रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) 

और उप-धारा (2) के खंड (v) द्वारा प्रित् त िजिर्ों का प्रर्ोग करत े हुए ईआईए अजधसूचना में का जनम् नजलजखत और 

संिोधन करती ह,ै अथाात-्  

उि अजधसूचना में :- 

(i). पैरा 4 में, उप-पैरा (iii) के पश् चात ्जनम् नजलजखत अतं:स्ट् थाजपत दकर्ा िाएगा, अथाात-्  

(iiiक) केन्‍द रीर् सरकार द्वारा संकटकाल, िैसे दक महामारी, प्राकृजतक आपिाओं आदि के नाम पर अजधसूजचत उक् त श्रणेी 

“ख” पररर्ोिनाओं र्ा राष् रीर् कार्ािमों / स्ट् कीमों / जमिनों आदि के अंतगात पर्ाावरणीर् िजृि से अनुकूल 

कार्ाकलापों पर, केन्‍द रीर् स्ट् तर पर श्रणेी “ख” पररर्ोिनाओं के तौर पर जवचार दकर्ा िाएगा।  

(ii). अनुसूची की मि 5 (छ) के सामन ेस्ट् तंभ (5) में की प्रजवजष् ट के स्ट् थान पर जनम् नजलजखत रखा िाएगा-  

“(क)  इस अनुसूची की मि 5(छ क) में आन ेवाली पररर्ोिनाओं के जसवार् ; 

(ख)  पररर्ोिना प्रस्ट् तावक द्वारा एक िपथ-पत्र के रूप में स्ट् व-प्रमाणन के अनुसार, पूणा रूप से केवल एथनॉल जमजश्रत 

पेरोल (ईबीपी) कार्ािम के जलए ही उपर्ोग दकए िाने हतेु जवद्यमान इकाई के जलए पूवा पर्ाावरण स्ट् वीकृजत (ईसी) 

प्राप् त कर चुकी चीनी जवजनमााण इकाइर्ों र्ा एथनॉल के उत् पािन के जलए आसवजनर्ों के जवस्ट् तार का श्रेणी “ख2” 

पररर्ोिनाओं के रूप में मलू् र्ांकन दकर्ा िाएगा।  

परंत ु र्ह दक बाि में र्दि र्ह पार्ा िाता ह ै दक इस संजवतरण व् र्वस्ट् था के अनुसार प्रिान की गई पर्ाावरण 

स्ट् वीकृजत के आधार पर उत् पादित एथनॉल का उपर्ोग पणूा रूप से ईबीपी कार्ािम के जलए नहीं दकर्ा िा रहा ह ै

र्ा एथनॉल का उत् पािन नहीं दकर्ा िा रहा ह ैर्ा उक् त आसवनी उन अपेक्षाओं, जिनके आधार पर पररर्ोिना का 

श्रेणी ख 2 पररर्ोिना के रूप में मलू् र्ांकन दकर्ा गर्ा ह,ै को पूरा नहीं कर रही ह ै तो पर्ाावरण स्ट् वीकृजत को 

जनरस्ट् त माना िाएगा। 

(iii). अनुसूची की मि 5(छ) के पश् चात् जनम् नजलजखत मि रखी िाएगी, अथाात-्  

पररर्ोिना/दिर्ाकलाप आरजम्भक सीमा के साथ श्रेणी  ित,े र्दि कोई हों  

क ख  

5  जवजनमााण/ जवरचना 

5(छक)  पूणा रूप से भारत 

सरकार के एथनॉल 

जमजश्रत पेरोल 

कार्ािम के जलए 

िून्‍द र् रव जवमुजि 

रजहत पररर्ोिनाएं 

िून्‍द र् रव जवमुजि 

वाली  पररर्ोिनाएं 

रटप् पण- 

(i).  श्रेणी “ख” के अधीन आने 

वाली पररर्ोिनाओं का 
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उपर्ोग दकए िाने के 

जलए एथनॉल का 

उत् पािन करने वाली 

अनाि आधाररत 

आसवजनर्ां  

 

रटप् पणी: अनाि में 

गेह,ं चावल, मक् का, 

िौ और ज् वार िाजमल 

हैं।  

मूल् र्ांकन, ख 2 श्रेणी के रूप में 

और इस अजधसूचना के पैरा 4 

(iiiक) की जनबंधनों में दकर्ा 

िाएगा।  

(ii).  उन पररर्ोिनाओं के जलए 

लागू जिन्‍द होंन े पर्ाावरण 

स्ट् वीकृजत प्राप् त करन े के जलए 

अपना आवेिन 31 माचा 2024 

तक र्ा अगली अजधसूचना, िो 

भी पहल ेहो, तक फाईल दकर्ा 

हो, परंत ुदक 31 माचा 2024 के 

पश् चात ्उत् पाि जमश्रण में दकसी 

भी प्रकार के तिनन्‍द तर संिोधन 

र्ा जवस्ट् तार र्ा पररवतान पर , 

उस समर् लाग ू उपबंधों के 

अनुसार जवचार दकर्ा िाए।  

(iii).  पररर्ोिना प्रस्ट् तावक एक 

नोटरीकृत िपथ-पत्र फाईल 

करेगा दक प्रस्ट् ताजवत पररर्ोिना 

से उत् पादित एथनॉल का 

उपर्ोग पूणा रूप से ईबीपी 

कार्ािम के जलए दकर्ा िाएगा।  

परंतु दक बाि में र्दि र्ह पार्ा 

िाता ह ै दक इस जवतरण 

व् र्वस्ट् था के अनुसार प्रिान की 

गई पर्ाावरण स्ट् वीकृजत के 

आधार पर उत् पादित एथनॉल 

का उपर्ोग पणूा रूप से ईबीपी 

कार्ािम के जलए नहीं दकर्ा िा 

रहा ह ैर्ा एथनॉल का उत् पािन 

नही दकर्ा िा रहा ह ै र्ा उक् त 

आसवनी अपेक्षाओं, जिनके 

आधार पर पररर्ोिना का श्रणेी 

ख 2 पररर्ोिना के रूप में 

मूल् र्ांकन दकर्ा गर्ा ह,ै को परूा 

नही कर रही ह ै तो पर्ाावरण 

स्ट् वीकृजत को जनरस्ट् त हो िाएगी। 

 [फा.सं. 22-33/2019-आईए.III] 

डा. सुिीत कुमार बािपेर्ी, संर्ुक् त सजचव  

रटप् पण: मूल अजधसूचना भारत के रािपत्र में का.आ- 1533 (अ), तारीख 14 जसतम् बर, 2006 द्वारा प्रकाजित की गई थी 

और इसका अंजतम संिोधन अजधसूचना सं. का.आ. 1247 (अ) तारीख,18 माचा, 2021 द्वारा दकर्ा गर्ा था।  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th June, 2021 

S.O. 2339(E).—WHEREAS, by notification of the Government of India in the erstwhile Ministry 

of Environment and Forests number S.O.1533 (E), dated the 14th September, 2006 issued under sub-

section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read 

with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 (hereinafter 

referred to as the EIA Notification), the Central Government directed that on and from the date of its 

publication, the new projects or activities or the expansion or modernization of existing projects or 

activities listed in the Schedule to the EIA notification entailing capacity addition with change in process or 

technology and/or product mix shall be undertaken in any part of India only after obtaining prior 

environmental clearance from the Central Government or as the case may be, by the State Level 

Environment Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified therein; 

AND WHEREAS, for the purpose of Ethanol Blended Petrol Programme, a special dispensation 

was provided for expansion of sugar manufacturing or distillery units, intended for production of Ethanol 

vide notifications numbers S.O. 345(E), dated the 17th January, 2019 and S.O. 750(E), dated the 17th 

February, 2020. In view of the Government’s commitment to achieve 20 percentage blending of ethanol in 

petrol by the year 2025, it was decided to continue further with this dispensation and it was notified vide 

notification number S.O. 980(E) dated the 2ndMarch, 2021;  

AND WHEREAS, the Central Government has noticed that the expansion projects of sugar 

manufacturing units or distilleries are generally unable to comply with the requirement of obtaining 

certificate from the competent authority relating to certification that the distillery is producing/shall 

produce ethanol for blending with fuel in a timely manner thereby stalling the entire process. The matter 

has been considered and it has been decided that the requirement of certification by competent authority 

may be replaced with self-certification in form of a notorised affidavit, subject to condition that 

subsequently if it is found that the ethanol, produced based on the EC granted as per this dispensation, is 

not being used completely for Ethanol Blended Petrol Programme, the EC shall stand cancelled;  

AND WHEREAS, to give a further boost to the Ethanol Blending Program, Grain based 

distilleries, having Zero Liquid Discharge (ZLD) and setup to produce only ethanol for the purposes of 

Ethanol Blending Program of the Government, and keeping in view overall environmental, social and 

economic benefits in production of ethanol from such distilleries including reduction in Green House Gas 

emissions in comparison to conventional fossil-fuel, less water and air pollution, potential boost to 

agricultural economy and reduced dependence on imported fossil fuel by equivalent amount, the Central 

Government deems it necessary to give a special dispensation as regards granting of Environmental 

Clearances (EC) to such category of projects [Manufacturing of ethanol by Grain Based distilleries with 

Zero Liquid Discharge, to be used for Ethanol Blended Petrol Programme of the Government], subject to 

certain conditions; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby 

makes following further amendments in the EIA Notification, namely:- 

In the said notification:-  

(i)  In paragraph 4 after sub-paragraph (iii), the following shall be inserted, namely:-  

(iii a) Such Category ‘B’ projects, as notified by the Central Government on account of 

exigencies such as pandemics, natural disasters, or to promote environmentally friendly 

activities under National Programmes or Schemes or Missions, shall be considered at the 

Central level as Category ‘B’ projects; 

(ii) in the Schedule, against item 5(g), for the entry in column (5), the following shall be 

substituted:-  
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“(a)  Except for the projects falling in item 5(ga) of this Schedule; 

(b)  Expansion of sugar manufacturing units or distilleries for production of ethanol, having 

Prior Environment Clearance (EC) for existing unit, to be used completely for Ethanol 

Blended Petrol (EBP) Programme only, as per self-certification in form of an affidavit by 

the Project Proponent, shall be appraised as category ‘B2’ projects. 

  Provided that subsequently if it is found that the ethanol, produced based on the EC 

granted as per this dispensation, is not being used completely for EBP Programme, or if 

ethanol is not being produced, or if the said distillery is not fulfilling the requirements 

based on which the project has been appraised as category B2 project, the EC shall stand 

cancelled”; 

(iii)  in the Schedule, after item 5(g), the following item shall be inserted, namely:- 

Project/ Activity Category with threshold limit Conditions, if any 

A B  

5 Manufacturing/Fabrication 

“5(ga) Grain based distilleries 

producing ethanol, 

solely to be used for 

Ethanol Blended Petrol 

Programme of the 

Government of India 

 

Note: Grains include 

wheat, rice, maize, 

barley, sorghum. 

Projects  

without Zero 

Liquid 

Discharge  

 

Projects  with 

Zero Liquid 

Discharge  

 

Note:  

(i) Projects under category B 

shall be appraised as B2 

category project and in 

terms of para 4(iiia) of this 

notification   

(ii) Applicable for projects 

who file application for 

grant of EC upto 31st 

March 2024 or till further 

notification whichever is 

earlier provided that any 

subsequent amendment or 

expansion or change in 

product mix after 31st 

March 2024, shall be 

considered as per the 

provisions inforce at that 

time.  

(iii) The project proponent 

shall file a notorised 

affidavit that ethanol 

produced from proposed 

project shall be used 

completely for EBP 

Programme. Provided that 

subsequently if it is found 

that the ethanol produced, 

based on the EC granted as 

per this dispensation, is not 

being used completely for 

EBP Programme, or if 

ethanol is not being 

produced, or if the said 

distillery is not fulfilling 
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the requirements based on 

which the project has been 

appraised as category B2 

project, the EC shall stand 

cancelled”.  

 

 [F.No. 22-33/2019-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note:  The principal notification was published in the Gazette of India, vide number S.O. 1533 (E), dated 

the 14th September, 2006 and was last amended vide the notification number S.O.1247(E) , dated 

the 18thMarch, 2021. 
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F. No. 19-84/2019-IA.III 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

***** 

Indira Paryavaran Bhawan 
Aliganj, Jorbagh Road 

New Delhi-110 003 

Dated: 23rd  May, 2019 

Office Memorandum  

Sub: Recommendations of Expert Committee on issue related to ground water in pursuant to 
the direction passed by Hon'ble NGT in application no. OA No. 176/2015 - policy/ 
regulations for OCS areas where industry / mining / infrastructure / power plants etc 
seeking Environmental Clearance and proposing to use of groundwater - Regarding. 

This has reference to the decisions of the Expert Committee during its meeting held on 7th 
May, 2019 on issue related to ground water in pursuant to the direction passed by Hon'ble NGT in 
application no. OA No. 176/2015, the following guidelines for industry / mining / infrastructure / 
power plants etc., seeking Environmental Clearance and proposing to use of groundwater has been 
proposed. 

It is proposed to prescribe the following ToRs pertaining to development projects seeking 
environmental clearance 

1. The project proponent shall carry out the assessment of impact due to the proposed project as 
per the guidelines issued by the Central Ground Water Authority from time to time and submit 
the same as a part of the EIA/EMP. 

2. The project proponent shall conduct hydrological study for projects involving intersection of 
ground water table as per the guidelines issued by the Central Ground Water Authority from 
time to time and submit the same as a part of the EIA/EMP. 

3. The project proponents shall explore the possibility of utilization of treated sewage water / 
treated effluent form the industries located within 10 Kms, for industrial purpose, in lieu of 
the ground water and the report on the same shall be submitted along with the EIA/EMP. 

4. The project proponent shall explore the possibility of reduction of specific water requirement 
by optimization / technology up gradation, etc. The efforts shall be delineated in the EIA/EMP 

5. The project proponent shall prepare the scheme for mandatory recycle/re-use of water as 

specified by the Central Ground Water Authority for different category areas seeking NoC for 
ground water withdrawal and the shall submit as part of EIA/EMP report. 

6. The project proponent shall make an application for NoC to the Central Ground Water 

Authority (CGWA)/ Concerned Local authority, as the case may be, if applicable, the 
MoEFCC/SEAC may ensure that such application is made 

348
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The following specific condition shall be prescribed for the projects intended to use the ground 

water at the time of issue of the Environmental Clearance: 

"NoC from the Central Ground Water Authority (CGWA)/ Concerned Local authority, as the case 
may be, shall be obtained before drawing the ground water for the project activities, State 
Pollution Control Board / Pollution Control Committees shall not issue the Consent to Operate 
(CTO) under Air (Prevention and Control of Pollution) Act and Water (Prevention and Control of 

Pollution) Act till the project proponent shall obtain such permission." 

Based on the studies conducted as per the proposed ToRs, the concerned Expert Apprisal committee / 
State Level Expert Appraisal Committee, as the case may be, will prescribe the appropriate specific 
conditions for regulation of the drawal of graound water. 

This issues with the approval of the Competent Authority. 

,, 
(Sharath Kunare allerla) 

Director /IA (Policy) Division 

To 
Dr. Sabita Madvi Singh 
Joint Director, NRCD 
sm.singh@gov.in  
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